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[Shri A. B. A. Khani Khan Choudhury]

Ex-gratia payment to those who have been
injured as well as for such of those who died,
has been arranged as per my instructions.

It is very unfortunate that the accidents at
unmanned level crossings sometimes do
occur. While I have taken steps to get the
comparatively busier among these manned, it
is not possible, as the Hon'ble Members will
appreciate, to completely man all the level
crossing as he number is very large i.e. above
22,000 approximately. We have also sought
the help of the State Governments lor stricter
enforcement of Motor Vehicle Rules at all
levels. 1 have myself written to the Chief
Ministers to help the Railways out in this
matter and to bring home to the road users the
danger of darting acrois the unmanned level
crossings at the last moment in the face of the
approaching trains.

[Mr. Deputy Chairman in the Chair]

SHRI SURESH KALMADI (Maha-
rashtra): Are you planning to resign?

SHRI JASWANT SINGH (Rajasthan): T am
sorry that such an incident has taken place and
I share the Minister's sense of grief at the loss
of lives, but as I understand, the Minister has
said that there are 22,000 unmanned railway
crossings which cannot be manned. Sir,
Surendranagar-Wankaner section is a fairly
populated section. I am unable to understand
how without even an enquiry the hon.
Minister has gone and pm all the blame on the
matador driver, if the train driver had nothing
to do it. This Surendranagar-Wankaner
section is a populated section. Was it a far
road or a kucha road on which the van was
being driven? Before the Minister had arrived
at such a conclusion it would have been far
preferable if along with expressing the grief
he would have said that he is going to institute
an inquiry which will go into the whole
incident.

SHRI A. B. A. GHANI KHAN
CHOUDHURY: I have given this suomotu
statement for the simple reason
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that "formality demands that I should inform
the House of the accident as quickly as
possible. In order to comply with that
formality I have given the statement Safety
Commissioner and all those people are there.
They will make an enquiry and I will inform
the House about all that. What I have said, I
have said it prima facie. It is just to comply
with the provision of the formality that I have
made this suo motu statement.

SHRI NIRMAL CHATTERIJEE (West
Bengal): Yesterday there was a derailment on
the Eastern Railway section of Kalka Mail
and several people were injured. What has
happened to that?

MR. DEPUTY CHAIRMAN: There was
no accident.

SHRI A. B. A. GHANI KHAN
CHOUDHURY: As far as the formality is
concerned, we are only to make the statement
when there is a death toll and that also when
it exceeds 10. I am not sure whether for an
unmanned gate I have to make a statement,
but I have taken extra precaution because the
Members may take offence to it. That is why
I have made the suo motu statement.

MR. DEPUTY CHAIRMAN: Now we
continue with the discussion.

THE FINANCE BILL 1984—Contd.

SHRI JAGESH DESAI (Maharashtra): Mr.
Deputy Chairman, Sir, I rise to support the
Finance Bill moved by the hon. Finance
Minister yesterday. Before I express my
views, I would like to assure this House,
through you, Sir, that I will uphold the
dignity and high traditions of this House and
through this forum I will try my best to serve
the common man and poor man of this
country.

Sir, today is the birth day of Shri Krishna
Menon. It reminds me what he used to say.
He used to say that our country is not poor,
our country is a rich country of poor people.
We have to wipe out the tears of the poor
people of (his country and for that purpose
we
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Stave to see that all the resources which are
available are tapped properly. Wherewe can
generate resources, our Finance Minister
should try to make efforts in that direction.

Sir, the present Income-lax Act was led in the
year 1961. It requires total overhauling. There
are many loopholes in the Act. Income is
divided to avoid taxes. The Wanchoo
Committee had examined this aspect. The
Committee had pointed out that it would not
be proper to take a family unit as one
assessment unit for the purpose of taxation. It
came to the conclusion that section 64 will
take care of all the misuses and it can bring to
the exchequer the resources and all the
loopholes can be plugged. I would like to
point out to the hon. Finance Minister that
section 64 only deals with the assets which
are directly or indirectly transferred by the
husband to the wife or by the father to the
minor children. But suppose I gift to my
brother's wife and my brother gives a gift to
my wife, both of them— i.e. my wife and my
brother's wife— become partners in these
assets and that will not attract the tax. Do you
want that? Do you want all the loopholes in
the Act to be plugged or not. The family unit
must be taken as such for taxation. Husband,
wife, minor children should be taxed as one
entity. Our Finance Minister and then our
Prime Minister, Shrimati Indira Gandhi, also
had stated that family should be taxed as one
unit. Regarding this I would like to point out
that the Wanchoo Committee's report was not
unanimous. It was three versus two. It was
not a unanimous report. And I would like the
Finance Minister again to go into it whether
the family should be taxed as one unit or not.
The income of the husband, wife and minor
children should be clubbed together and then
you can give some kind of deduction. For
each member, Rs. 5000 can be given as de-
duction, but if the income of the minor or the
wife is less than Rs. 5000, whichever amount
is less, that should be given as deduction. If
that is done, I am sure we shall be able to
plug so many loopholes and the division of
income which is done by this method can be
curbed.
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Regarding HUF, you have treated it as a
separate entity. From one HUF, we are
making five to ten HUFs and the tax rate has
been reduced. That is why it is necessary that
HUF should be taxed at the highest rate as
you have done rightly for the trusts. I am very
happy that you have come out with this pro-
vision and now the private trusts have been
taxed at the maximum rate. Similarly, you
should think over it how we can tax the HUFs
at the maximum rate. Or alternatively the
share of the coparcener in the HUFs income
should be included in the personal income of
that person. If that is done, the mischief being
played in the HUF can be reduced. If the
share of coparcener is added to the personal
income, then whatever loopholes are there in
the Act we shall be able to remove them.

Thirdly, in regard to CDS, when the
exemption limit was Rs. 8000, CDS was
applicable over the income of Rs. 15000 only.
Now when the exemption limit is Rs. 15000,
even then the CDS is exempted only upto Rs.
15000. I request the hon. Finance Minister
that the limit for CDS should be raised from
Rs. 15000 to Rs. 25000 so that the middle
class people and middle class employees will
be able to get some kind of relief. Secondly, I
want the CDS to be divided in two parts. At
present, CDS is payable after two years at the
rate of one-fifth of the deposit every year. 1
would like the Minister to ponder over this.
This scheme should remain. But at the same
time a new scheme may be introduced which
will be 6 years CDS. K can be withdrawn
only after 6 years and it should be treated at
par with the Public Provident Fund and the
National Savings Scheme which you have
introduced for this purpose. You should give
tax rebate in the same manner which you are
giving for Public Provident Fund and the 6th
and 7th National Saving Scheme Series. I
would call you the Minister for Savings. Last
year you announced two schemes—Six Series
and Seven Series of National Saving. Certi-
ficates with 12 per cent interest. They have
"met with tremendous success. When I had
gone to the post office, I was told
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[Shri Jagesh Desai]

that the certificates were not available. There
was so much of demand. I am happy about
that scheme. Similarly, Sir, I would request
you to have another scheme for the CDS so
that those who have to give compulsorily will
get some kind of a benefit. Next year, that is,
1985, the Public Provident Fund Accounts
will mature and many accounts will naturally
be withdrawn. My request is, just as you have
given 12 per cent interest of the 6th and 7th
National Savings Certificates, you should give
10 per cent interest on the Public Provident
fund accounts so that the amounts are not
withdrawn, and they are kept there so that this
money can be used for development purposes.

Regarding salaried employees, you have
fixed Rs. 6,000 as standard deduction or 25
per cent of the salary. This is the only class
who cannot hide their income. So, 1 would
request you to ponder over this and raise it
from Rs. 6,000 to Rs. 10,000 or from 25 per
cent of the salary to 35 per cent of the salary.
These are my suggestions. (Time-bell rings)...
I will take only five minutes more, Sir.

MR. DEPUTY CHAIRMAN: There are
many persons wanting to speak.

SHRI JAGESH DESALI: Just this one point,
Sir. This is about provision of amenities to the
slums on Central Government land in
Bombay. I would request the hon. Finance
Minister, through you, that schemes for the
provision of amenities to the slums on Central
Government land in Bombay—whether the
land belongs to Civil Aviation, Defence,
Railways or whatever it may be—should be
implemented. The 20-point programme is
there and Rs. 15 crores are kept for the
improvement of slums. The dwellers of these
slums are labourers who produce the' goods
and when the goods are sold income is
generated. And in Bombay you do not have to
spend anything on agriculture or irrigation.
So, I request that amenities be provided to
slums on Central Government land in
Bombay.

[RAJYA SABHA]

Bill, 1984 272
With these words, Sir, I support the Bill.

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Mr. Deputy
Chairman, Sir, when I rise to speak on the
Finance Bill I begin to ponder and ask
myself  whether what I do is an exercise
in futility or not. Isay this because there
are two aspects which are to be taken into
consideration ~ while the budget speech or the
budget proposals are scrutinised by the
Members of Parliament. When the Finance
Bill is introduced in the Lok Sabha, then we
getan occasion to have a budget debate.
On that occasion, whatever suggestions are
put forth by the Members are taken note of.
But it takes some time for Members of
Parliament, as others, to understand the
implications of the budget proposals. So,
when that time comes it takes a month or one
and a half months and suddenly we are
faced with a fail accompli. The Finance Bill
is passed by the Lok Sabha and then is
brought to the Rajya Sabha and we are asked
to return it. Now I feel that if there are certain
suggestions put  forward, apart from the
rhetoric or verbosity that any Member may
resort to, there are some real suggestions that
are  put forth to the Finance Minister and
brought forward before him in this House,
what is the remedy, how is it done, how will it
be done now that the Finance Bill is passed
by the Lok Sabha? It is therefore suggested
to the hon. Finance Minister—I have suggested
it last year also—' that while consideration of
the Finance Bill is taken up—it is a money Bill
and the Lok Sabha is the supreme authority on
it—the intention of the discussion in the Rajya
Sabha is to get as many suggestions as
possible for consideration of the Finance
Minister so that they are included in the
final Finance Bill and, so, this opportunity to
the Rajya Sabha should be given before this
thing.  Of course, it has to come, it may be a
formality, but the question of discussion should

precede the passing of the Bill.  This is my
one suggestion.
Having said this, what is the remedy

available to us? Take my own case, for
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instance. I have the experience of trade
for 14 years. I was also President of the
Kashmir Chamber of Commerce for six
years. So, [ have an eye on the market—
small, large or whatever it is.  So, when I
take note of the whole situation, I have
only one way and that is to write to the
Finance Minister.  This is my suggestion
that may be taken into consideration. Yet, I
regret, I do not know, although I sent
letters by registered post, whether they
reached the Finance Minister or not. I
have not got any acknowledgment of them
so that I can at least say that something ,
has been done in regard to the suggestions
offered by the Members. Having
said this, what I have to say is either for
the waste-paper basket or for posterity or
for the record because nothing will be
done to change the situation. In any case,
as a Member of Parliament I have to make
certain observations  with regard to  the
Finance Bill. I will restrict myself to a
few observations with regard to the Fin-
ance Bill.

Sir, the Finance Minister, in his Budget
speech, has stated, and I quote:

I also propose to provide substantial
relief to the textile industry with a view to
making cloth cheaper. Hon'ble Members
may recall that in the 1982 and 1983
Budgets, excise duty was reduced to
encourage the production of blends with the
desirable proportions of polyester. Such
fabrics are becoming increasingly popular
with the people. As a further measure of
relief in this area and with the overall
objective of making such fabrics available
at lower prices, I propose to reduce the total
excise duty on polyester-cotton blended
yarn...

In my Budget speech, I had given my initial
reaction to this proposal. I had stated that in
the case of the blended fabrics, it is not only
the polyester-cotton but polyester viscose
yarn and filament yarn blends which are used
by the general public and which along are
needed by the poor. I am glad that the Finance
Minister took note of this thing and in the
amended form, in the Finance Bill that he
introduced in the Lok Sabha he has also
included in this category those fabrics
which has
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polyserter-cotton yarn and filament yarn
blend. But I may tall him again that 98
per cent of the production of the cheap
fabrics is in polyester viscose and filament
yarn blends, and that no useful purpose
will be served by having only polyester
cotton and filament yarn. I submit to him
that he may reconsider that the ambit of
this should also be taken into account with
regard to the polyester viscose blends
as well.

Sir, I do not mind if the Finance Minister
yesterday said that he wanted to keep those
fabrics which are above Rs. 25 per metre
outside the excise-duty relief. I agree with
him. On the contrary I would suggest to him
that he should reduce this from Rs. 25 to Rs.
20. But he should include this polyester
viscose which is 98 per cent production of the
country in the category of reliefs. If this is not
done, then, in my opinion, a large scale
evasion of tax in processing houses will take
place, which will go against the very purpose
for which the Finance Minister came with the
relief.

This is all the more important, Sir, if we
look at the health of the textile industry. In
1951 the mills accounted for more than three-
fourth of the textile production in the country.
In 1983 they accounted for less than one-third.
In fact, the mills produced less cloth in 1983
than what they did in 1951. This is the state of
the health of the textile industry. I agree that
there are powerlooms in the decentralised
sector, which have taken care of this. And this
relief on polyester viscose can be made use of
by, the small scale sector when this is the
criteria.

Sir, the second point that I have to make to
the hon. Minister is, Mr. Morarka who is no
longer our Member, stated that the Finance
Minister had not made any provision for
mopping up the black money. This fa a , fact.
Economists say that the generation of the
black money may be taken to be
approximately Rs. 16,500 crores per year.
That is 10 per oent of the gross domestic
product of Rs. 1,65,000 crores. This would be
more than the total tax reveaae of the Centra
which ag-
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[Shri Gulam Rasool Matto] gregates Rs.
15,700 crores for 1983-84. So, something
has to be done to mop up this black money.

In this connection, 1 had suggested to the
Finance Minister some eye-catching schemes
like,an Eternal Monthly Income Scheme for
depositors who deposit Rs. 13,000 and get
Rs. 100 per month from the very next month
till eternity. Their heirs and  successors
would also get it.Similarly, any person who
de-4 PM  posits Rs. 1,30,000 would get
Rs. 1,000 every month from the very next
month and if any person opts . to avail this
concession after 7 years he will get even 65
per cent more. As against Rs. 130 he would
get Rs. 218. This needs to be considered. I
would request the Hon'ble Finance Minister
that this may kindly be taken into considera-
tion because I feel that if this scheme is
introduced many people who have got ready
money at present will take advantage of the
scheme. The source of income for making
deposits under this scheme will not be
disclosed by the people. But the income from
this will be taxable. In my opinion, in the very
first year the Government will get about Rs.
500 to 600 crores in deposits.

Sir, the third point that I want to mention is
with regard to compulsory audit. Sir, I had
some doubts about it. The type of persons that
would come under the ambit of the provisions
of this Act. The Finance Minister later in my
informal chat clarified that registered firms
also would come under this category. Now, in
the amended form of the Finance Bill this has
been raised from Rs. 20 lakhs to Rs. 40 lakhs.
This, to my mind, will not solve the problem. I
would have desired that the Finance Minister
should have fully considered the pros and cons
of this scheme. I will give you one example.
In the entire State of Jammu and Kashmir
there are only 10 Auditors. Now, those who
come under the orbit of this scheme are spread
throughout the State— villages, talugs,
moffusils and cities. Only 10 people cannot
cater to the needs of the entire State. I think
this compulsory audit will create a lot of
difficulties. I had also suggested this in my
letter to the Hon'ble
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Finance Minister that instead of this, we
should introduce an incentive scheme for
three years. Under that any firm or any person
who comes out with audited accounts before
the Income-tax Officer will get 10 per cent
rebate on the firm taxes that he will have to
pay. This would be an incentive for others
also. The three years time would be given to
others to prepare themselves for compulsory
audit. I would still request the Hon'ble
Finance Minister that as it will create lot of
difficulties he should withdraw this measure
of compulsory audit.

Now, Sir, I want to say something about
agriculture 1 was going through the
Constitution of India. Under this, the
agricultural tax is in the State list (Seventh
Schedule). But when it comes to planning of
finances for the entire country, the Finance
Minister has not only to take care of the
Centre but also of the States. Now, the time
has come when agricultural sector must also
contribute to the financial resources of the
country. There are marginal farmers, and
small farmers who should be exempted from
agricultural tax. But large farmers and
horticulturists should also come under the
orbit of the agricultural tax. I request the Hon'
ble Finance Minister if it is possible for him to
bring this in the concurrent list or do
something that States may be permitted to
impose some agricultural tax to augment their
resources.

Now, Sir, my fourth point is with regard to
the Indian wool produced by small and
marginal farmers which also pertains to the
agriculture  sector. Although prices of
agricultural commodities have gone up during
the last eight years the prices of raw wool
have come down. The producer is getting the
same money what he was getting eight years
back. I would suggest to the Hon'ble Finance
Minister that the excise duty on wool tops
should be abolished immediately and this
should be passed on to the import duty on
wool imported from Australia and New
Zealand. In other words, at present if we have
got 50 per cent duty on import of wool, we
may raise it to 65 per cent, but do away with
the excise duty on wool-tops. This will
achieve two purposes: one, it will prevent
evasion of tax at the
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wool-top stage and two, it will give an
impotus to the local wool breedars who will
get more price for their products which they
are not able to get now...

MR. DEPUTY CHAIRMAN: Please
conclude.

SHRI GHULAM RASOOL MATTO: 1
will finish. My last point is that the hon.
Finance Minister has said that he has formed
a committee under Mr. L. K. Jha. Yesterday
he gave certain names. I request him that two
Members from both Houses of Parliament
may also be associated with that committee as
non-official members who are being coopted
to the .. K. Jha Committee.

These are the suggestions which I wanted
to make on the Finance. Bill, and I hope the
hon. Finance Minister will take care of my
point number one.

st Tm wx faww (I97 944) ¢
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SHRI SURESH KALMADI (Maharashtra):
Mr. Deputy Chairman, Sir, my friends from
the Treasury Benches have said that this is not
an Election budget. Idonot know
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whether it is an Election budget or not. But one
thing I do know that this is the last Budget
being presented by this Government, and am
sure the ' common man will have a sigh of
relief on this account.

DR. (SHRIMATI) NAJMA  HEP-
TULLA (Maharashtra): We won't

you. (Interruptions)
SHRI SURESH KALMADI- The

Opposition has been  accused when the
IMF loan was taken. We said that we
are becoming a slave of the IMF, that we
are selling our soul to the IMF. At that
time, of course from the Treasury Benches
there were loud protests.  But after we got
the loan what has been the situation in the
country?

Foreign collaborations have gone up two
and a half times in the country since we

accepted the IMF loan, Every day. on an
average, we are signing two  foreign
collaborations. 1 not against foreign

collaborations en it is required. Definitely we
re-e new technology. But when the
technology exists, we have explicated the
technology and we have indulged in
repetitive imports.  Definitely we have a
licensing system. But what have we made
use of it for? ~ They made use of it to import
luxury goods. Have they slashed  duties on
medicines?  Have they slashed duties on
fertilizers? Have they slashed duties on
import of food? No. we have slashed
duties on cars, on motorcycles, colour T.V.
from 160 per cent to 40 per cent. This is
the priority of the Government. I do not
blame the Finance Minister because this
was *side his control. These were the
conditions of the LM.F. What can he do?
Today, you see Mercedes Bcnz everywhere.
The capital  today is flooded with
Mercedes Benz.  This  is the new culture
which is developing in this country. We have
the Maruti Now the Premier Automobiles
as well as the Hindustan Motors ~ has been
allowed to  go in for foreign! RS—10.
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technology. Take scooters. We have Bajaj
which is the best manufacturing unit in India.
It is exporting. It is the second best unit in the
world. But we go in for Piagio, Kawasaki and
Honda. Is it the priority? About our imports
also, you blame the Janata Government.
During the Janata Government, our imports
were about 7000 crores of rupees. In 1980-81,
it rose to 12000 crores and in 1963-84, it was
15000 crores of rupees. Our external debt has
crossed Rs. 20,000 crores whereas during the
Janata time it was just 8,900 crores. India is
getting into a debt trap. I would like to warn
this country. Anybody comes here and we ask
for something. The Russan team comes here
and we want some items from them. They give
us long-term credit. But we have to pay back.
The Japanese Prime Minister is coming
tomorrow and we are going to ask him. The
Russian team was here. English defence team
was here. French team wag also here. We are
borrowing left, right and centre. You know
that your Government will not be paying back
because you won't be in. power. But you have
the moral responsibility to repay.

Now, I come to our internal debt. It has
crossed Rs. 50,000 crores. God alone can
help this country Take the case of trade
marks also. We are going in for Rothmans
cigarettes. We have got the best expertise in
this country in the field of cigarettes. We have
India Kings which are being exported. When
we ask a question  in Parliament, they say
that the Government do not have to give
permission for trade-mark. If we have to
pay foreign exchange to get the trademark,
then we come into the picture. Duncan got the
Rothmans trade-mark without paying a pie.
But they have to pay foreign exchange outside
the-country. I do not know why we need
foreign brands in this country,  we have
got the best of Indian cheese and butter. This
Government has brought us to this stage.
This has happened after the .M.F. loan,
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(Shri Suresh Kalmadi)

As regards the non-resident scheme, it has
got various advantages I don't deny that. But
we cannot treat one class of people more
privileged than the others. There are so many
industries in this country. Why don't we give
them more benefits, more privileges? No.
Those who have left this country and have
gone out to have a soft living, we want to
reward them. Is this justice? Non-resident
scheme has been utilised—and the Finance
Minister knows it very well—to convert black
money into white. Lot of money has come to
through this channel.

Take the case of financial institutions. So
far, they have been playing a secondary role.
They have never disturbed any company. As
you have seen, now the L.I.C and other finan-
aial  institutions are destabilising the
companies. I think the management of Escorts
is not bad. It is being destabilised. Take the
case of D.C.M. They had good connections.
Their son was going to Doon School. Because
of these connection, they have got out of this
trouble. The sword of the financial institutions
is hanging on the; head of industry. All those
who do not have adequate political patronage
or do not donate to the ruling party, they will
always be victimised. And this is a very bad
trend. There should be clear-cut guidelines for
financial institutions. This is my request.

i v ara (fawre) o
weraer ¥ nEfemfeew W g
W owem qavT 1 wve 957 a@r e
& Wy ST wT wv 2 F W19 ET )
g

CIEEEE L Uik SR E e i L
¥ FHT HWIT A5 OFI | WAl EW
gredy mfams & =19 o5 57 %
7§l
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About destablisation of good companies, |
have already said. But ther are other
companies. The Mohar Machines is there.,
The Mohan Machines belongs to a
wellknown Con* gress (I) industrialist who
ownt Campa Cola and the Meridian. He has
also not returned his loan. He has not returned
his interest. But why the LIC is not taking
over that Why the LIC is not calling a
meetin| of the shareholders of the Mohan Ma-
chines. Some places you go—they are badly
managed—and you are givin more money to
them. Now the Hot Meridian is coming up.
You are giving to the same people who have
defaulted earlier. I do not know how the
financial institutions which are taking over
the other companies are giving more money
and more loans to the same persons and
establishments. That is beyond me.

I would now like to come to a thin about
which we asked for a Calling Attention. I do
not know why it is not coming up in spite of
repeated attempts to raise the issue. And that
is the issue of the Sethias. Sir, the London-
based Bank, the Central Bank of India has
given the Sethias Rs. 55 crores. The Punjab
National, Ban has given them Rs. 60 crores.
The Union Bank of India has given them Rs.
10 crores. These people wers having police
complaints, criminal complaints by two
foreign banks that they have not paid their
dues. There were warrants of arrest against the
Sethias. But the Indian Bank decided to bail
them out and they have given them all this
money without sufficient security, without
going through their stocks. I do not know how
it happened. I am aware that the Finance
Minister and the Reserve Bank opposed this
move initially. I do not know what happened
later or-But we find that these loans have been
given by them. And also the Government has
admitted in reply to a question in the Lok
Sabha that one Central Bank Officer has been
appointed ..
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MR. DEPUTY CHAIRMAN: Please
complete now.

SHRI BIJOY KRISHNA HANDIQUE:
This is casting an aspersion. To say whether
Yadavji has got any relation with the Sethias
is casting an aspersion.

SHRI SURESH KALMADI: He is not
denying it.  (Interruptions)  Sir, the
Government, in reply to a Lok Sabha question
has admitted ' that a senior officer of the
Central Bank has joined the Sethias' London
office. And through him all these other deals.
I have also got information, Sir, that this
whole amount will have to be written off
because the Sethiag plan to declare themselves
insolvent. Sir, take it from me. This is my
information. (Interruptions)

THE MINISTER OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): You
cannot discuss it. This very House passed a
law about the details of an individual account.
It is a relation between a customer and a
banker. And the Members of this House have
always co-operated and on an earlier occasion
also when I was sitting on the other side when
the question of the Bank of Baroda came up.
Mr. Advani will recollect. These
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banks have a number of custOB abroad.
Whatever you discus:- here it is being
reported. Generally  can say that the
foreign investment bad.  In general terms,
you can But the moment you are going the
details, you are taking the exposing the
banks and we have done that. And, 1
would like. . . .

SHRI SURESH KALMADI: On this point,
I would like to say that the Finance
Minister need not speak on the matter but I
am free to make allegations. It is a very big
amount and the Reserve Bank is  about
advance  another $20 million. It not a
small amount. It is a very fraud. ~And, Sir,
it is my right speak. I can speak in,a
debate.

SHRI PRANAB KUMAR MUKHERJEE:
We ourselves passed a law. (Interruptions).
Please take your seat. The Member may
not know it-order to prevent  that, the law
been passed in the December self you do not
know it, I cannot here it.

SHRI SURESH KALMADI: Sir, Finance
Minister need not reply. If the Finance
Minister is to reply. I understand that the
banks need divulge against etc. etc. Buta
big fraud in this country and il to be exposed
in this House.

MR. DEPUTY CHAIRMAN: Pin
conclude now. Do not go into details.

SHRI NIRMAL CHATTER. This
law applies to the bank erapi yees and not to
the Members" of House. We have every
right to out and expose.  Otherwise the (
ernment will never. . .

SHRI PRANAB KUMAR MUKHER JEE;
We are treading on a very i licate path. [
would request Members that we have built
up convention. For God's sake, do
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[Shri Pranab Kumar Makherjee]

it,  (Interruptions). If youUBS it
with me, [ will give youinformation. In
fact, | may tellthe hon. Member that when
Mr. Mo- potka was a Member, I told him that
will give the detailed information and I
gave him all the information. please do not
discuss these things the whole matter is
under investigation The Reserve Bank is
investigating and the other agencies
investigating and once the inves- are over if
you want to know it, I do not mind sharing my
entire detailed information with you, but not in
public.

SHRI SURESH KALMADI: I can
urderstand if it is defence deal and reasons it
may not be dis- here But what is there in dis-
this case here? A particular- doing all this.
(Interrup- all said and done. Central Bank
Chairm?n,  Mr. has been-given a promotion
that is the end of the ma: T would now like
to go into the Industries District policy
of the Government of India. There are 86
Industries Districts and unfortu pately hardly
two or three of these are south of the
Vindhyas. Maharashtra Tamil Nadu and
An-idesh do not have a single No 5 District.
But the Finance is giving a lot of grant to
the northern areas. But from the from
Mabharashtra, over 200 tatties are awaiting
clearance. They are being told that they will
be given ranee only if they shift to the as
a result of which Maharash-itffering in a very
large mea-e.  There is large-scale unemploy-
at on this one count. In the latest they have
also said that  the convertibility clause -will
be waived it industries or units are se,t up in ¢
north. This. I think, is very very
disariminatory We have said that taluka
should be the unit and 3 district and we Trict
and we hope that in the Seventh Five Year
Plan it shall be so
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incorporated and now I come to the last
point. It is again about the unemployment
problem. There has be the bank loan mela,
which has come up for discussion in this
House. I will not repeat whatever I have said
on this issue. This is a perfect exam-- ple
how a good scheme if rushed through for
election gains can turn out to be a bad
scheme. If this very scheme was
implemented  immediately  after  the
Government took over, if this very scheme
was spread to four or five years, if instead of
distributing 40 thousand loans in Ram Lila
Grounds, these 40 thousand loans wera given
throughout the year, you could have
identified the correct people who should have
got the loan. But I am very sorry to say that
this was a fraud, a public gimmick and
nobody has got the advantage of it, except
the chosen few. Thank you.
SHRI SYED SIBTEY RAZI (Uttar
Pradesh): What is the harm in it? There is
no harm at all.

MR. DEPUTY CHAIRMAN. Yes, Mr.
Bansal. You will have five minutes only
(Interruptions)

SHRI NIRMAL CHATTERJEE: Sir,
every speaker is taking his own time. The
Business Advisory Committee wrongly
decided that this can be completed within
two days.

(Interruptions)

SHRI PAWAN KUMAR BANSAL
(Punjab): Mr. Deputy Chairman, Sir, I
thank you for affording me this opportunity
to speak in this august house today. When I
stand here to make my debut in the Indian
Parliament, = which  symbolises  the
aspications of the largest democracy in the
world, I am fully conscious of the stellar
role played in the Rajya Sabha bya galaxy
of national leaders and while it will be my
earnest endeavour to follow the footprints
they have left on the sands of time. I will
constantly seek the guidance and draw
benefit
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from the experience of senior leaders with
whom [ have the privilege to here now.

While supporting the Finance Bill -which
seeks to give effect to the financial proposals
of the Central Government for the year 1984-
85, I note with a sense of satisfaction that
during the first four years of the current Plan
the rate of growth has been 5 4 per cent
against the target of 5.2 per cent, while in the
earlier three decades of planning, it was only
3.5 per cent. Inflation too has been brought
down from a staggering 22.2 per cant to a
single digit level.

To fight against the scourge of abject
poverty, disease, illiteracy and hunger,- the
founding fathers gave the country a
Constitution which is considered the world
over as an excellent document governing the
various aspects of the nation's life. The Pre-
amble, as amended by the 42nd Amendment,
and some of the Directive Principles point out
significantly the thrust of the Indian economic
policy towards economic democracy and a
welfare state, without which political
democracy would be an Utopia and lose its
very meaning to a vast majority of the people.
To make the dream of the founding father
come true and to ensure that their lofty ideals
are attained, the successive Congress
Governments beginning under the dynamic
leadership of that great visionary, Pandit
Jawaharlal Nehru, fighting the onslaught of
various retrograde forces and surmounting all
the difficulties, adopted the concept of
planning with the result, that today, we have
made definite strides in various aspects of our
nation's life. The process, of course, received a
set back during the Janata regime. In their
mis-guided anxiety to undo whatever Indira
Gandhi had done, they did away with the
Five-Year Plan and innovated the rolling Plan.
Soon enough, the Indian economy was in
shambles. And it has
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[Shri Pawan Kumar Bansal] deposits  under
National Deposit ernes is a commendable
effort to encourage savings and to create re-
sources for development in addition Ila
amounts being spent through the annual
plans.

The reduction in the rate of income-tax at
various levels of income will also help curb
generation of black money. However, about
the salaried people I have to say that they con-
tinue to be hard hit. Dearness allowance is paid
to neutralise the effect of inflation and it
should not be consi-* dered as a part of income
for taxation purposes.

The compulsory audit of accounts, the
restriction imposed on the acceptance or
repayment of loans or depo-of Rs. 10,000 or
more except through an account payee cheque
01" bank draft and tightening of provisions
legarding the holding of benami propetty and
various other measures will help control the
growth of a parallel economy which is
damaging the socio-economic fibre of the
country.

Regarding the effort to open more and more
avenues for  self-employment, 1 must
commend the Government for introducing
last year and strengthening more  this
year  two schemes namely Rural Landless

Eminent Guarantee Programme  and the
Scheme  for  providing  self-emp-ment
opportunities to the unemployed  educated

youth. I am, how-r, pained to state that in 5
large number of cases sincere efforts of
Government are sometimes frustrated by
some bank officials. In this regard I
will humbly submit, through you. Sir, that
the payment subsidy should be done away
with and instead the entire loan should be
made interest free.

As is natural in any welfare society, there is
now a constant demand for enhanced social
services. To meete demands the States in
India have to depend heavily on the Cen-
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tral grants. Though for all-rouad development,
removal of regional disparities and economic
anomalies it is imperative that the various
problems have to be seen and tackled from a
national rather than a regional outlook, yet I
will seek your indulgence to permit me to say
a few words about the financial condition of
my State, that is Punjab.

Contrary to the general belief, Punjab is a
revenue surplus State but because of the
ambitious plans deficit financing has to be
resorted to. The Budget Estimates of the State
for 1984-85 show a deficit of Rs. 95.68 crores
besides the carry over deficit of Rs. 13.77
crores. This deficit is despite the fact that there
has been no enhancement of the Annual
Outlay of Rs. 440 crores this year. Under these
constraints there is expected to be a shortfall of
Rs. 48 crores in the imple-mentation of the
Sixth Plan. The outlay fixed for the State is Rs.
1957 crores.

In the present prevailing eireum-stances
when no additional taxation can be undertaken
there is a dire need of Central assistance for
the implementation of the larger plan. The
Thein Dam, a major multipurpose project,
together with Stage II of the Upper Bari Doab
Canal Hydel scheme seeks to control floods
and to utilise the Ravi waters for irrigation and
power generation. The cost of this project, as
per the 1982 prices, was estimated to be Rs.
669 crores, but so far not even one hundred
crore of rupees have been spent on this. (Time
Bell rings). I will crave your indulgence for
a minute more, Sir.

It is imperative that for the proper execution
of any project sufficient funds are made
available. ' Punjab is a strategic border State
with 342 kilometers of border with Pakistan.
The State has to discharge certain obligations
of national character, in addition to its own
normal duties.
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According to your instructions, Sir, about
the paucity of time, I will conclude with an
urgent and fervent appeal through you, Sir, to
the Government to take over the
responsibilities of greater expenditure incurred
in the State of Punjab. And only one data I
have to give regarding the expenditure that the
State has to incur on police. In 1970-71, the
expenditure was 7.95 crores in 1979-80 this
expenditure rose to Rs. 25.09 crores and now
in 1983-84, to a staggering figure of Rs. 50.57
crores. Keeping in view the fact that it
involves not only the interest of one single
State—Punjab— but the defence interests of
the country, the responsibility has to be shared
by others. I make a fervent appeal that as in
the case of Special Area Programme, the need
of Punjab should be considered.

ot ftzir qaf  (sww waw)
wrzmr F3aaiafs Y, Prgeara &
76 EITAT WIAAT TIAT W TEA F
XET F1 TEAM, T T WE-STTIAT,
337 73 A% frnrfrgr s 3
A1 areqt fAAA 7 9y 3, fedAr A
qECL, HAEAT M AITMEI, FITS
wrOFITT,  EATATR G0 g9 33
TTOH OqAA T OwIAT R U
oAt 71 % fr feegemma Az a4m-
07 %9 &0 AFRT AT W o wesAr
TEAT 7 WT AN W H T WEAT
7zA1 Z, 37 Aarfaw wirgr § A7
AT F AAIA-ATTATA W OWeIT 2
wedq 7, PRIt Wiz miaw §ar %2
A0 & A0 F =7 W gur, 797
LI SRR 6 A £ {0 €20 A 4
Fats a1 w90 2 9iy w17 0T
# ATd N7 FOR AN fAw T 7
% ¥ Az o wfy gqr & §F v fo
zq ArwfmdT 21 w7 ¥4 297 sy
A METIOEE A3 Faar bear
WTogT AT AT 3TT FANET
TR AT Frar, T TFIT FEATT AMT

[3 MAY, 1984]

Bill, 1S84 302
2 FfHa az woovere foasr
152 ®o Fiz7 WAT AFIT

Fi WE F, WAGT FHET 120 Fo AT
22 ®o FiZT F WA 7 WIAT
AT T F ) WFIAT, WITH 9%
%7 Z7AT Z0 fE o omav sEn &1
12T A0 2, ZIATE &1 FIT §@ 10
Z, 39477 AT T FT FIA AR 2
AT TIRT WWAAT W OWT THATET F0AT
Z | 7T wgfrerdr ga7 feam ¥
THHEA AT OFOAT IR ATTRA
firdl & T sz F@™ 21 oW 2
a{l ZATC WEA FWHIT F OOF 418
HEa Alq TE 4 MT W AT 3
fF Zro Ao mAe T W WS {TAN(
W ooR wEtrd qar 41 faTT 3z Far
ar fr #f9 § gwg F 797 244
aarar At =ifge o WA fae
AT AT F 25 FWIT K1 OAINSA!
qT AT wEAeqOT AT Z 1 4§ =
IR LFT K oar wE 1 # wrAar
FtgrE 5 &7 5T a0 25T
95 ZAMT # S4T30 379 20AT 27
qIeAAT, W TF FAZW ZAT FIAT
| TAT WAM F agrIi 7 I A
AT Z 1 A3 T AT & TF 93
5 ®o ¥ fFRar 1 1f,=_f'r 'ﬁ;q__qr T
M AT ZAT EOT F W AT WTAAT
FT OFTEAAENA ZIIT L) TT AHIL
7 gfas 997 FLF | 37 A7 A190
| TT OFIT &I 3T4491 FI7 TaAT 2
T8 fR7AT ART-ATIRTT FT  H777
, 37 97 f¥qrr 777 w1 WEAT 70
oty =9 fsar wr g oA AdaT
gzi qr NAET 942 fgaear fraar
¥ wyrerRioaT it 9F /9
qAZTT 7 ATIT *Hs w7 WAT U
07 1 T AT Tl .Tf Az
F297 7 I3 wIF 1 oA Ay
faTer afFdar o737 €2 77454

oH S =

f‘:i

-

1

Sy oy g

1
W

%1
‘-}v
-
e
“



303 The Finance

[t fadez awi)
5 P TE ®1 #TeeT {a5#1 mraRd)
A TEF TH L ATAl HEEGRAT
Ay @iea % feo 2, =, B odm
EmA 97 WA & TAK W1 TTEI
gat AT E | WWEAl  IAE 39
aF §, A9 @owd & foo srar
q w37 fet w9 #Ht7 %) frg
g7 TEE LA T LR
@ awar &8 AT 3§ adw
FIEAFTT A7 31 52 fawey faad &,
GHIT AIEAT F F7@E F1 g9 fa7ay
firardr 21 az faz®aa1 & e wwe
BT waaeql & faWa § ouam
fearstasn? fF %z Fgaw 0
WiAAET 0% &7 A W7 AA AW
qrar Z | A& WfA smfEw  grwedr ¥
=51 1 wrAr & A1 4g wgr wTAr 2
fe xm % Wfa sxfea weRAr  Adr
g1 & wam  fr iseimfuea v
F1 GIFLAT TAN E, TF397E FT HIHRAT
adt &, wgT W vgA ArAi # urHaAr
Tt 2 Afew & ost7 & ara, A
¥ @a 5z g @war g f& oam #
wH ard wafgdl &t grREar g9t
¥ oA A wiwE waw wem wai
ag fawmd § ? waw W owgE el
#1 AmRIAT fEaAr a4 & AT vig
¥ vy atd  mmfedt & st
wfa =afeq feadr w2y & a1 &47 2 a1
w41 frafa g zowr wam gwa fava
wiAA* fae adT wgrRa w1 w7 wifaw
forax @ ¥7 5 fowwz foa® o §
T Al A7 g o saw A
Wl AW §, RIGET, Tg WOTH w1
¥ faa 41 A 7 AT Fear sgan
& 2
wHET, § 57 W TR wiFA F
& fesmat & esfm o faeay
wAll w3 | Tt Wy wiew

[RAJYA SABHA]

Bill, 1984 304

#r =fic X1 AzwTT 7 Ao AT 47
qfetore wiza w1 w70 a€ ag #eAl
# mmar xr Arfa ¢ fearw o AT
ALEAT & IR I ARy FA ¥
A qEAT & A7 ag AT ArA T4
FENE AAM & IA€T a4 FHT AT
AFT faadT @ AT ATHIT T AFLT AL
2 afew saaT o981 W FWT 99
HYAT FEMRA FAAT GIAT ¥ | zAfHT
oot feam &g w71 g3ar fe fes
T 7 zH AT A0 wifaw
TEAEqT A1 AUTT ARA § | FIARCT
¥ Mg wra WA FT gL R TAES
1 wifg® Ageqr 1 Far aAdqw
aw Ay wifa® wavar S gEIdT
7Z ®C oAmo ¥ a® wnar afy
1 gATa Wi § | faad wsEe san
qn, fFd wGa wafyal & saw
afewd eal o9d %7 wym F walT
B F 1 HIF(C AWWAT §, wEwet
ar weEr § Afew I8 9T A -
asr w3 A wq ava wmafeml w5
TEA W TN AT K OCAT K AT
g 1 wFar sefan 1€ 3w @
T/ wEA wEA | wer Azl § fEm
o7 fo= f g0 & 0 F 20

HETSEIT #1 WAL FT FF0 20
dlagra & A1 21 ¥ oI fEwa
% H % A B2 WWI A0 7 4gA
a1 F WRIEEIE K[ T WAT &I
§ gl sw@ar fw orwid & 37 a4
wrer & a AT f5w 2 W o50 woadr
A aldr ¥ owr F 49 g g

- AWIFEE A1 QE K G HEE 2

f& gn & smwwE f1 W sEw
T % (wEmw)  wemaT, @
o7 721 Al ® fREuy, siw g arr
R A g v W o A R
wiewt wafeefs 1 winE cawr
wigw « W1 wEEE 2 W I



305 The Finance

wifza ) w2 A4l & s owwn 7w
M 7 mfs # owew @ HAA T
¥ 7z w2 v a1 f5_ g 50 wiwd
@M aadr w0 W ¥ A v
mEE T WY AF W AATNHIE AT
¥y iz VE |

WPRET, AT T OREAE ¥ Wk
YN vEH WiEE F 0 OWTh "9
Wiws Z WY IS w< Fa wfwa
OTAIHZ EF9% A4 K fEOE W
T T, WGE THE, IW K F e
& AEAl AFAC WAL 1 SAHar
®RI5 A1 7 AT MAT H @ ST
TAT A-AIN § A G E w7 adard
TV OF WY ASEI ¥ GGl A(EF
gz TAr9 Trame fE@FiA owed ev ®
930 %, HAT FEA  FT @R |
SE AT TART TA & &r WH
3T ¥ O, W oagAar & fwoaw W
AN AT AT FNT F | HTIIGATIHE

- - -.' : - -
T § fam s a9 oW
araeqr 41 2, gl w1 oar mEo

FAo  Tie o BT U HTo Lo
Gro ¥ %% fAA« ®1 sgAedr Z, meg-
®¢, 26 ® A1 Fgr Wi fowd A&
SEr g1 wfesE QU /E fwe wdt,
o wgr 570 (57 Sin

HT OWINH FL T £
faaat Wy F91 %9 Z, SAKT GAT
gaefasa w7, vaEr wiw g fw
¥z waai faw =y ¥ fer fRan g,
w41 ¥ @ 2 & F@0  wemar wg
At wWlE AN SOM, FEE SEATH,
A A YT HEAT W A AT A AIA
a7 Z v zwa g siafaal &1 =i
femi 2, woa 7w 9F FAH IO Z
fo zww w9t 2 fewr wiv @7 TR
¥ W 7 W T A | wfEw IwAr
zz 7rn f& fas st & fam =l

e

[3 MAY, 1984]

Bill, 1984 306

fzar 2z, » FIw ¥ fav w93 &
TEme gar & f% e Iwe 20

qemg s, wae dEzfoat 570 A
W oy gzw w, fa@e ® Aic 39 o0
F%F KT NVEIY FORT W 2 oup ok
o wen W & ogig W T ozaws fwud
g wesr a7 7@ fv afe a4 54
A HAAT WA B, IR WAV A
07, AT HIAEAT GTAT F141 & AT o
A W VRO E, YW T OYwEA TA
fraf oo gz mac 2z feafr 25 -
iz fwal w0 o9 2

¥4 ATE a1 0 OWIGHT A
AFrZ FEAT wignl 7 |

MAET, YEE HIW A9 (Tl
F1 W 2z a7 & @ W F1 v
qv #E (T &1 §1AA =A%
w9, Jfaw 9 9E 7a 0 o5 ad
F—AFE WE.A T AT A0 T
A &0 W ARl (REd W7 a4
FaT GHC W THFT AF AEC [EeT
STEf AT #ar fEe wEr STy o9
#t Al EEeT WAz 7, wA frsal
FoTART FUF weE (AT 97
CA A SR E T T A g A v
F AFT Z W AT fag ma ow
nE GwRTi W adr  w@l fRar 1 oEm
GaF1 (7T €0 ar 97 swaarsia ?

waEy, § MGG URE WA Tg
FC HATA FWAT F | A9 T7 aga

# wdl &7 wat 2 3 owor oW
TR 9§ AT Al 2 faHar wea
1 F 7w oawm ¥ fmooar g

wg AW o9z vEr 2 9% iz fwal
q 7 awar fv fas o¥2 @ qw
qEgmE wgw ¥Ar F, wowA fradr
g9 g wwr 2 s 7491 71 wead
wu o7 w7 2 moAGr wdd W
qF TEIEW T WA 3, Ao MHe To



307 The Finance

[ driex 7ai)
15, g W7 (giaTEd  aTha F7
TEF E, TiRT OF A 7T A7)
v gnr gE wami ar g4
azfuy o 7w "ew 9@ A
CETE: 0 T N o

|

200 KT W OWEENA 6N R OWINE
=lam #FHT WIEA g'l FE AH
Aar @i fmam fa BEE sswa

G E WE WEAW F wEL AN 4w oW
A & ZAC Z1, W WEAL 37 Frn
zi, @ wad F (A0 am| gL om
sy F faw s 2L o5& F000a;
a7 fw madr W WEEEET A4 AT
=oRre Fay GEA F0 Eafwe w7
TET HTOFTE | 40 e @y Ao
T 7 f @l wr A m g AR
v e & fan @z A
AL B 1t | B e e
sq% A W VE £ .

T AT N @ HAT § §9
TN =Ea &0 T

1:" |
SFGAR CUEA T Fa o0 Tt

wregae, At wifamine B (www 5w

@z maEr wE T owmEa Woown

SR § WeRT 25 AT WH UR WE A

WOUTT 35 SERET TR R E 2
A1 TEAT AR R0 R VEEY

T 7

RIS W AT AN F W G-
St AT BRI T 0 A HA
w1 g £ b osemsee A

¥ q

gfamr ® & Ty oFa oww E°

[ RAJYA SABHA ]

I
1
|

Bill, 1984 308

T AN RET AT GRE A
favt #3150 w7 BA Sgar ¥

o ot ag & fo &z dfEr
uIT  AEE qiveswy o7 Safeaa
smfzz s F1 sEhw ¥ 4fFF %7
WAEA AT FT GHIH ATH, TYH 9G%
HoOTHAT oymeqin a7 | wfwnr ®
FHAT Tt TN GFT A1 FHOW 3T
frdr f 3w W zanemr —a FAl
% dfvz @ i A w@oawAn |

" AT A W ogHar & fwaar
% WA aE ¥ fem oW weElE
3 AF amw owam Y famAr
BITH] R9F 4d 2, A0 7 4vAd
I, T AT mA O W @
2 AT I W wAr AT THA wOAT
IPT TAF WITH TEE WY THH WAT
T OTH ZL AT T T Hr ARIW
HECSE T LT

w7 Afze foadar  mnv 20 *

97 SE & A ATl w W gar
nfamme v o =Rar o owr fs
q% @iy 208 T & AT WA
afzz 2 @ zanw Zwwifaal ® 5
¢ AR NI E AT AL WA AW

LA 16 S A el &

w
i
=%
o

R (R L FEE
AT MARGE A
A0 UEAL WiEEi g1 Aaula 7 fw
VR ST FTSEAT wEA
Ay faut &5 WAt aml 2 a9

LD BT AT FAEHET 4 A%

f"‘\"{l’ < Tl

o

owaEy S,

,.q-

NEl T R RIE WA 0
34 ofvisg=al v wme Az

O IRATC I 4 bty Sl ERE

W My _;1

A FNE T a3
A '1;1.5) X I

T

Ei4d &g AT

an &5
J?_H =11



309 The- Finance

WAAIT "4 Fi-T4 A% 91
NEIT FT M7 & 4T TEAL OIS
e A xF RA wad £ TaR FN
AT HY4 WG W S €[0T SIEA 8w

TAY EIE WA WsE; @ g, ar 39
=YAA R WD LN FAT )

MR. DEPUTY CHAIRMAN: Now,
the Hon'ble Finance Minister will reply.

SHRI PRANAB KUMAR MUKHER-JEE
Mr. Deputy Chairman, Sir, first of all, let me
convey my  gratitude to all the
distinguished Members and my collea-who
have participated in this discus-lion. ~ Sir. with
your announcement that the Bill is returned
we will complete the exercise which we
stalled weeks ago. In other words. Sir,
when 1  presented the budget and
introduced the Finance Bill in the other
House I and my all other colleagues were
under heavy woollens and today when we are
going to finally pass the Bill and return the
Bill technically we are all in summer clothes.
All these two months discussions have
taken place  in various phases inside the
House and outride the House.  That is the
practice. In this year debate particularly in this
House, there has been a marked change. A
number of Members who came to this House
after the by elections have participated
and a few of them made their maiden
speeches on this important piece of legislation
I congratulate all of them. Some of them have
made very useful contributions.  Though
even in the maiden observations surely I will
not include  Mr. M. S. Gurupadaswamy as a
new Member because when 1 came to this
House almost 15 years ago I used to listen to
him; he used to sit on this side of the House and
I used to sit on the oilier side of the
House.  He has  also taken part in this
discussion.

Sir. before coming to lhe individual points, I
would like to discuss the general philosophy
and the principle behind these fiscal provisions.
As I mentioned on earlier occasions also and
even at the risk of making repetitions, as
pointed out by Mr. Jaswaat Singh in the
morning
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that when we are discussing on almost oft
the same issues there would be repetition
and even taking the risk of repetition. I
would . to point out that I wanted to
provide through budgei certain message
and I wanted to establish certain princi-
ples. The principles are, we provide in-
centives for savings and investment. Simi-
larly, we would provide disincentives for
expenditure and more so for wasteful ex-
penditure. We also wanted to convey the
message, through various proposals, that
various sectors of the economy deserve
attention and wherever they deserve at-
tentipn, attention will be paid to them and
it has been paid. It would not be possible,
and perhaps not desirable, to isolate the
proposals and to just pick up one piece or
one bit in isolation and try to come to
certain general conclusions.

Sir, I can say with emphasis that since
1980—even before that, but I am just
confining my observations to the period
from 1980 because that is the beginning of
the Sixth Plan, and we have reached the final
year of the current Plan—if there be
anything which is remarkable in the
Government's policy, it is the consistency.
We have pursued a policy which is
consistent and we have deliberate!) avoided
frequent switch-Oft and switch-off of
policy, despite tremendous . difficulties.

Sir, starling my observations from planning,
the distinguished Member from the
Opposition who initiated the discussion,
made almost a virulent attack as to how it is
that we.are having a targeted growth, of
GNP of 5.4 per cent—rather a little more
than 5.2 per cent, as 5.2 per cent is the
targeted growth and 5.4 per cent is the
performance in the first four years. He asked:
how could you achieve this when you
have failed to achieve the target in irrigation
or in carrying goods on the railways or in
electricity generation? Therefore, he has
come to the simple conclusion that we
have created certain serious distortions in
the planning and we have not done what is
needed so far  as the priority sector in the
planning is concerned.  One of my yaung.
friends, who
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made his maiden observations, counteracted
some of his points saying that if we have
provided assistance through the IRDP to 8.8
million families over a period of three years,
surely it is not a dilution of the priorities in
the Plan; if 300 to 400 million man-days have
been created each year through the NREP,
surely it is not a dilution of the Plan; if the
Centre and the States and Union Territories
were taken together, and the Plan investment
in financial terms has increased to the figure
of Rs. 110,000 crores, surely it is not a
dilution of the Plan. I know, somebody will
immediately jump up and say: "What is the
physical target achieved? You are only
talking in terms of the financial outlay."
That is why I am coming to the physical
targets.

Sir, in foodgrains production, the target was
153.6 million tonnes at the end of the year.
According to the calculations of the
Agriculture Ministry, this year alone we are
going to reach 150 million tonnes. And 1 am
pretty sure, it would not be very difficult to
reach the target of 153 million tonnes at the
end of the year. And it is not merely because
of the mercy of Lord Indra. We have the
experience of two droughts, one in 1979-80
and another in 1982-83. And what was the
result? What was the impact of the drought of
1979-80? Some of those who were in the
management of the economy and the
Government at that time, are sitting today on
the other side. The net impact was a 15 per
cent decline in agricultural production. There
was a negative growth of minus 5 per cent.
And we had the same drought in 1982-83.
And what is the achievement? There has been
a decline in agricultural production, but there
is no negative growth in GDP; there is a
positive growth of 1.8 per cent. The annual
rate of inflation after the drought of 1979-80
reached 21-odd per cent. After the drought of
1982-83 it has been possible for us to keep the
annual rate of inflation at 8.8 per cent by 31-
3-1984 and T am happy to inform you that on
21st April it has come down fur-tfce.r to 7.7
per cent. That is the differ-once between good
management and bad
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management. One hon'ble Member talking of
power. I do admit, I have myself spoken on a
number of occasions, I am not happy with the
capacity utilisation, I am not happy with the
plant load factor. Mr. Birla was speaking about
the performance in some other countries Even
in this country in 1976 we reached a plant load
factor of 56 per cent. Therefore, I am not
happy if it is 46 to 47 pet-cent. But at the same
time we have to keep in mind that from 1947
to 1979 this country could create a generating
capacity of 28,000 MW, and during a short of
one Plan period, five years, we are creating an
additional capacity of 14,000 to 15.000 MW.
In other words, 50 pel cent of capacity which
could be created over a period of three decades
is b added in a span of just five years. Surely,
this is not a small achievement. Then, crude oil
production, petroleum production. The target
was 21.6 million tonnes. We have already
reached a production level of 26 million tonnes
and at the end of the year we are going to
reach a tar-set of 29 million tonnes. And what
was the base from where we started? Ten
million tonnes. In one Plan period it we could
reach a production level from 10 million
tonnes to 29 million tonnes, Mr. Chatterjee
will call that it is a serious distortion in
planning! And it is not an accident. It is the
outcome of a conscious policy. When we had
to face a situation after the 1978-79 oil crisis
we thought that we would have to react in-a
particular way. There was a quick appraisal
and a conscious decision was taken that we
must build up this sector so that . we could
reduce our dependence on imports. And the
country had achieved rich dividends out of this
policy. That is the difference between good
management and bad management. [ never say
that the Janata Party Government or Janata-
Tok Dal Coalition Government had any
control over the international situation where
the oil crisis was created. But definitely I
would like to react the way they reacted to the
problem, the strategy they followed, pursued,
after that, and what has been the impact of it?
Again I am coming to the point referred to by
some Members including Prof. Chatterjee and
my good, young friend Mr. Kat-
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madi the IMF. Here | am reminded of a story.
There was a pupil, a little aughty like me, and
his teacher tried his bent to convince, him,
make him understand a particular difficult
subject. But ultimately the pupil told the
teacher, "Sir. when 1 have decided not to be
convinced, how can you convince me?" ...

SHRI R. MOHANARANGAM
Nadu): Who was that student?

(Tamil

SHRI PRANAB KUMAR MUKHERIJEE: I
leave it to you to infer. So, these were the
gentlemen who warned us what the
consequences would be if we went to the IMP,
that there would be serious consequents—
subsidies to the poor people in the form of
food and fertilizer will have to be cat. wage-
cut will have to be resorted to, import
liberalisation will have to be accepted and in
order to pay off your debts you will have to
borrow more The Communist Party came out
with a literature and that literature clearly ed
thai when there is scope for commercial
borrowing why we are falling into the death
trap of IMF. Today when we came oat of IMF
with our heads erect on our shoulders, they try
to ask us why are going for commercial
borrowing. None of the consequences which
you had predicted has happened.

This is not the only occasion where your
judgement has gone wrong. If you permit me
to digress a little, I will give instanc where
after ten years you have come to the
conclusion that the decision you had taken ten
years ago was wrong. In 1947 you even before
analysing the characteristics of transfer of
power came to the 'Conclusion that "Yeh Azadi
Joota hai But after ten years in 1957 you found
that you had become part of the system when
you entered in the Government in Kerala. This
has been the history of this party. They have
never been able to take the correct decision at
the right time. Therefore, T am not worried
about your assessment of the IMF.

1 can give you another example. In 1967
when T was also a part of it—you decided that
the World Bunk money was not to be touched
and you went to the extent of organising
black flag demons-
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tration against the then World Bank President
Me Namara and the Government of India had
to face lot of problems to arrange his visit to
Calcutta. Today not only for the Calcutta
Metropolitan project—I am not talking of
Metro Rail project—but for a small irrigation
project at Sundarbans you take World Bank
assistance and, what is more, you are insisting
that more and more projects should be
exposed. Therefore, 1 do not blame (hem.
What 1 want to tell them is: For God's sake,
please be consistent.

You have gone to the extent of asking what is
the logic of giving up IMF on the one band
and going for ADB assistance? Am I to explain
the difference between the two to a Professor of
Statistics and a distinguished economist? Am
I to explain the difference between a medium
term loan on adjustment programme to over-
come the problem of liquidity and a long-
term borrowing for development  projects,
to Prof. Nirmal Chatterjee who is so well-
versed in these things? Am I to explain to
bin? the difference between five rupees which I
borrow from him in order to pay to the coffee
shop and Rs. 5,0001-which I borrow in order to
invest in my business? Where is the
inconsistency in borrwing from  ADB for
development projects or giving up 1.1
billion SDRs of IMF in the form of
extended fund facilities? ~ There is no
inconsistency. All the terrible consequences
which you had pointed out have no relevance.
We knew what could be the consequences and
we maintained the assurance that we had
given to Parliament that we would not allow
the situation to deteriorate. Have you ever
examined why we had to go to them? Was it
because of us or because of somebody else?
Is it not the fact that in 1976-77 for the first time
in the history of this country when we Ileft
office  we had left a plus figure not of a very
high, order in the international trade
account? The balance of trade was plus Rs. 72
crores.  After theree years, when we came
back T had the fortune or misfortune of
presiding over the Commerce Ministry— what
we found was that, the pins figure had been
converted into a minus figure of
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man than two thousand crores. We left a
surpltisc of Rs. 72 crores, but we inherited a
minus figure of more than (wo thousand
crores of rupees. I do know, and I do admit,
that i(is 1101 merely because of you, but it is
because of the international situation. And it
is this situation which compelled us to resort
to the EFF to overcome the temporary liqui-
dity problem in foreign exchange. We
improved the foreign exchange position and
the figures I have given you. If you have
forgotten the figures, please try to turn the;
pages of the Economic Survey. It has not also
increased out of sheer accident, but it has
increased because of certain' conscious
policies.

Mr. Kalmadi has also referred to one thing
and he asked why we are giving special
privileges to the non-residents. We are giving
special privileges and those special privileges
have paid as rich -dividends. I am not talking
of the non-residentt' investment in portfolio
invest-aieat, but the non-resident investment
in exferaal account. It has gone up to more
taaa Rs. 700 or Rs. 800 crores in a year and if
you did no give then higher rates of iaterist
than what is available to the daasestic
investors, they would have invested that
money somewhere else. Nonresident* are
there. But this amount of atoney we did not
get from them earlier. But, when we provided
incentives to them, when we gave them extra
rates of interest, when we assured them of a
reasonable return, they took their decision of
inveuting here and that has helped us in
overcoming the crisis which was created ay
our predecessors and because of cer-taia
events. Therefore, this has paid us rich
dividends: our whole approach has paid us
rich dividends. When we came to office in
1980, two-thirds of our export earnings were
spent on the import of petroleum and
petroleum products alone and, to Jay, the
picture is quite different and it is only one-
third. Therefore, the investment in petroleum
is not the distortion of. Plan priorities. The
investment in petroleum is to support our
balance of payments strategy, to improve our
trade and to utilise the resources available
Os.
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Sir, coming to the second important point, I
would like to say that a number of Members
have made their observations. Some of them
are present here and some of them are not
present. It is about Centre-State relations, and,
Sir. various conclusions have been drawn
from the proposals. For instance, Prof. Nirmal
Chatterjee and some others have come to the
conclusion that if Idecided not to have
surcharge, but to reduce the Income-Tax, I
wanted to give charily all the cost of others.
Sir, to my mind, this is nothing but—I would
not like to use that word) hut I would have
been tempted to use that particular word—a
perverted type of interpretation. No lax planner
can m a planning by thinking whether the
States will get more or the Centre will get les:
When one has to introduce tax rates in the
direct taxes, in the Income-Tax. this type of
logic may prevail with some Finance Minister
in some part of the country. it does not prevail
with me. I wanted to give them straightway
concessions and I thought that there is a case
for a five per cent straight deduction and I did
not consider whether I am becoming popular
at the cost of others. If you would have been a
little diligent and if you had not allowed your
thinking process to be distorted, you would
have seen that in three consecutive years. [
have increased the additional Excise duty, and
it is known to you —at least I assume that you
know it— that each and every paisa of the
additional Excise duty goes to the States. [ am
faoing the burnt of the criticism when I am
asked. "Why arc you increasing the additional
Excise duty?". In the 1982 Budget I increased
it: in the 1983 Budget I increased it; and. in the
1984 Budget. 1 have increased it. And. in the
'84 Budget, in the case of cigarettes, to the
extent of about Rs. 43 crores I have transfet
from the Central lesources to the State re-
sources. Hundred per cent of the additional
excise duty goes to the States. I wanted to
reply to the point which Mr. .Jaswant Singh-
raised : why don't you transfer the entit-
income-lax to the Stales? I have not gone to
that length. But I have indicated one more
point. We used to collect Rs. 150-160 crores
by way of excise du!' on electricity. The entire
amount passed on to the States. We
have
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continued it. How much money Jo the States
realise out of this ? You are talking of the
areas. Forty per cent of our fioss domestic
products come from the agricultural sector.
And that entire area is left to the States to he
levied. They can levy any amount of taxes. It
is not the question that there is no area to
mobilise resources. 1 am sorry to say that there
is no determination, there is no will, to impose
taxes. There is no will to take a strong action,
to take unpopular, bard, economic decisions.
That is the problem. And in order to cover that
weakness all sorts of logic are thrown The
Centre-State relation has to be reviewed. Who
prevents you from reviewing it ? We have not
said that it should not be reviewed. But can
you point out that because of the existing
Centre-State relations you are sot able to reach
your Plan targets'? What is your case?

J will not talk of individual Stales. I
will talk: of all the States. When the Sixth Plan
was finalised it was decided that the State
Plans would be of the order of Rs. 4S,40f1
(crores—all States taken together. And what
was the resources distribution pattern? Rs.
26,000 crore were to be naopped up by the
States—all States taken together—'and the
Centre was to provide, through assistance,
through  market borrowings, through
negotiated loans, all taken together—-they
were to provide Rs. 22.572 crores. And
taken  together it was  Rs. 48.60B crores.
How much you have given them ? When we
entered into almost the final year of the Plan
we found that there will be an erosion of the
States' resources to the extent Rs. 5300 crores:
the States would not be able to manage that
much. So what did we do? At the beginning
of the Plan we told that you have taken Rs.
1412 crores as  advance Plan  assistance
arid no State would have to  clear that
during the current plan period. So Rs.
1412 crores was taken care of. We found that
Stales are on overdrafts. [ announced on the
Ist July, 1982—the deficit outstanding as on
31st March. 1982, was amounting to Rs.
1743  crores, in which West Bengal had
the highest share of Rs. 340 crores—that the
deficit will be  converted into loan.  That
was also taken care of. Thereafter my
colleague the Planning Minister derided that we
will increase the Ce 1-
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tral assistance to the States to the extent of Rs.
1650 crores. That also 1 annouu ed in 1982-
83.  Subsequenly I found that still some
States were having overdrafts. So I
provided an additional Rs. 500 crores in
1983-84 to lake care of that overdraft
problem.  Additional Central assistance
this year we have given is Rs. 790 crores all
taken together we have provided 6095
crores.  The Stales' net deterioration is Rs.
5300 crores. Mr. Chatterjee has ne-case
because within the same par. ter I am
giving you two examples—within the
same fiscal system, within the same con-
stitutional framework.

1 will give you the example of
Stales. One State is Tamil Nadu
had a plan of Rs. 3150 crores. They are
also having a large number of plans. The
other days there were some dis
Some of the schemes  are also  poput
schemes. Despite this, they are having a

plan target of Rs. 3673 crores. There is
the same fiscal arrangement, same
tution. same Gadgil formula, same reso
distribution.  They can take their play
from Rs. 3150 crores to Rs. 3673 cores.
And what is the performance of f
Bengal? I have given 5 years' assista

in four years. I have converted Rs. 34*
crores of deficit into loan. Despite
I am afraid. I cannot say much beause no
figures are available to me. I do not

know what the plan size is. Even if I
take what you have indicated, your
mance is that in the first year you

done Rs. 420 crores.
real 420 figure. In the second yea: you
have done Rs. 454 crores. In the
year you have done Rs. 448 crores Even
if I assume that in the 4th year and
year, you will do Rs. 540 crores for which
no resource is visible, nothing is  visible
then also your plan will be Rs.
1863 crores. Howdo you expi

it? Centre is too miserly? Then < can
Tamil Nadu do it? How can Maha rashtra do
it?  How can Karnataka do I am not giving
the example of the Congress States.  Tamil
Nadu can do it. The can increase their plan.
They have also the problem of overdraft.
They are ** viding mid-day meals.  Despite
that

I hope it is not a
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<an 1edch the plan target in nominal terms.
Wy cun'l you reach that? You counnot
acagh becuuse of the very fact that you
never take strong and  hard  decisions.
What you say, you do not do. You never
Fecp your promises.

Tha o '

c. v ki, The owr day
yor wnd that 1 showed my muscles by
-morpng the overdraft. Te the whole
world you told that the overdraft has
been stopped because it reached Rs, 191
erores,  You had to retain it ap Rs, I87
croves. You say how  villainons s the
Firance Minister that he has stopped the
overdraft to his own State, Have vou
cver gone into the details? Your overdrafl
is nol Rs. 4 crores and it is not because
of Bs. 4 crores that il has been stopped.
It is because vou reached Rs. 191 cropes
and your deficit is Rs. 43 crores nlus Rs.
191 csores.  All the State Governments
came to me.  They gave me their action
plan.  We "discussed and 1 tried to vort
eul their problems.  Even to West Benzal,
I offcred thay belp. We had a discussion
on 24th Janusry. 1 told them that on
that date they had an overdrafi of Rs.
181 crores,  For God's Sake, don’t in-
crease thic ficure of Re. 181 crores. You
shoold keep it at that level. If vou cun
bring it down to Rs. 90 crores hy 31t
March, 1984, T will 1ake the responsibility
for the: balance of Rs 90 crores. Is it o
very unreasonable offer? Wot a  single
day from 24th Tannary' to 3tst March. did
von keep your  commitment. And  what
did vou sav after the overdraft stopped ?
The whole of Bengal will burn. Nothing
burnt hécauee this is an  extremely  un-
reavonable thing.  You want to cover it
by the elobal solution saving that Centre—
Stale relations have 1o be reviewed. By
o1t mesns. have a review. Who prevents
you 7 But the mere reviewing of Centre-
L1ate relations s not going to improve the
situation. What has happened to  actoal
tronefer of resources? T will give  you
two oets of fipures. Tn 1960-61, the total
~geniral revenue—tax revenue and capital
sevenpe. all sources  taken fogcther—was
1897 ecrores.  And out of that what was
the transfer to the State ?

1t was Re. 471 crores. In terms of per-
ventace it was 24.8 per cenf. That was
ahe rosition in 196/-61. And what is the
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position in 1983-847 In agciual terms, dae
Central revenue has imcréased from Ro.

1897 crores to Rs, 40,397 crores. And
what has been the transfer? The irassfer
hus increased from Rs. 471 crores le Ry
13,382 crores. In terms  of percesiage,
from 24.5 per cent it has increasad to 33.1
per cenl.  And the Centre is the villain
and the State are deprived of. There is
no effory in resource mobilisation, Have
you ever made any serious effori? This
i« my point. And repeatedly we point out
and 1 would not mention the name of
the State.  But one of the important World
Bank projects is going to be sericusly jeo-
pardised because the State is yefusing
tiake certuin hard decisions which may
aftect ils ‘political interest in some  by-
clections.  We cannol take this type of
decisions.  In January, every one of you'
criticised me when 1 increased the price
of coal. There was not a single one who
supported me. But 1 had to do it because
of the situation. If I am to pay Rs. 100
and odd crores more 1o the employees, |
have no other option. Where can 1 keep
it? 1 cannot keep it under the carpet,
Therefore, vou have to clear that situation,
And vou cannot huve it from both the
ends. So, my point is this. 1 do agree
But do
not ¢reate a sitvation. Mr. Deputy Chair-
man. Sir, some of the hon. Members' ob-
servations were as if it is a case against
the Centre.  This system—I do not say
that it is n perfect system—has the capa-
city 1o ubsorb different views, to assimilate
different approaches. But if you take the
position that if our demands are not con-
ceded. there will be an Assam type of
agitation, if our demands are not conceded
then the whole State will be burnt, then
this type of approach this typesof attitude
doss not help. ([nterruptions) We have
our problems. What has been the Defence
expenditure ? Ts there anyons who is to
recommend to me that we do not spend
Rs. 6.800 crores on Defence? What is
the interest lability., and interest liability
becanse of funding the Plan? Tnterest,
subsidy and Defence. these three expenses
taken together as T pointed out on a num-
ber of occasions, account for nearly 74
per cent of our total nom-develupmental
expenditure.  Therefore, where is the
scope? Cap yon poist owl a single area
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that this is Centre? Even if a Central project is
located, it must be located in the territory of a
certain State. It may be in Tamil Nadu, it may
be in West Bengal, it may be in Kerala.
Where is the area that is located as Centre?
The Central power project is there. It is not a
question that there is any lack of power. The
question is how you utilise the power and how
effectively you utilise it.

1 will give another set of figuies. What is
your plan expenditure out of your total
expenditure? West Bengal figure is the
lowest—Rs. 17 out of every Rs. 100. If UP
can spend Rs. 31 out of Rs. 100 for plan what
prevents you to spend more than Rs. 17?

SHRI DIPEN GHOSH (West Bengal) :
What is the position prior to 1977?

SHRI PRANAB KUMAR MUKHERJEE :
I am talking of your own. Forget about 1977.
West Bengal has not been created in 197?.
Within the same framework, within the same
constitutional pattern if the State Government
reached a stage where. . . (Interruptions)

SHRI DIPEN GHOSH : Is there any
increase in the rate of developmental ex-
penditure after 1977 or not when compared
pre-1977 period?

SHRI PRANAB KUMAR MUKHERIJEE:
Please take your seat. The fact is that today
you are spending Rs. 17 out of every one
hundred rupees on plan whereas States like
Uttar Pradesh are spending Rs. 31 out of
every one hundred rupees.  So, how do you
explain?

So, how do you expect that you will have
your developmental expenditure ? Therefore,
my point is that merely trying to cover these
things under the Centre-State relations is not
going to be the answer of the question. Sir, I
am afraid of the word 'conclave', because we
know what is the significance of the word
‘conclave'. Recently 1 was reading a
biography of Robert Clive. In that book there
is a mention of the first conspiracy which they
hatched, the East India Company, and that
chapter is known as 'Kasim Bazar Conclave',
where they hatched a conspiracy to
overthrow the last sovereign rules of
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Bengal Nawab Serrajudalah. I have asked
them, please try to find out some other
suitable nomenclature and do not use the word
'conclave'. You are trying to create a situation
where the whole system is being seriously
challenged. We understand that you have
problems. States do have problems. We hold
discussions with you. But you cannot take the
position of confrontation. I would request
through you, Sir, that those who are
advocating that within this system no
development has taken place, if you find that
some changes are necessary, I do not mind it.
But the fact is, what has been the progress ?
Sir, this is the 33rd year of our planning and
what have we achieved in this planning ? If
you just look back within this system, no new
system was imported from outside, you will
see that our foodgrain production has
increased from 55 million tonnes to 150
million tonnes. I would like to have a
comparison made for the sake of those who
are saying that nothing has happened in this
country. Which other country has such a
parallel The foodgrain production has
increased from 55 million tonnes to 150
million tonnes. Power generation has
increased from 5 million units to 140 million
units. Crude oil production has increased from
0.26 million tonnes, that means less than a
million tonnes, to 26 million tonnes and we
are going to have 29 million tonnes, steel
production from 1.1 million tonnes to' 7.5
million tonnes and cement production from
2.7 million tonnes to 27 million tonnes. A
country where you yourself are saying a large
number of poor people are living, but still it is
having a domestic rate of savings of about 22
to 23 per cent. This is the contribution of
planning. This is the contribution of the party
which is ruling today. This is the contribution
of the system that a counry is financing a plan
of Rs. 110 thousand crores, where 93 per cent
is out of its own savings and only 7 per cent is
the contribution from external assistance. You
are saying that it is a debt trap. What is the
debt-servicing ratio in terms of our export
earnings? Mr. Birla quoted some figures. You
should have collected it. Many of the
developed countries, with whom you try to
compare us, their debt-servicing ratio is 32
I am not naming some other coun-
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triecs where the debt-servicing ratio has
become totally irrelevant. But even their debt-
servicing ratio is within 14 per cent and we do
hope that we have pursued a correct policy.
Yes, the internal debt has increased. There is
nothing wrong in it because if the Government
invests Rs. 32 thousand crores in public
sector. After all, huge commercial expenditure
for the purpose of huge commercial activities
is also being undertaken by the Government. [
do agree with Mr. Jaswant Singh, to some
extent, that here we should be cautious. We
should not create a situation where what we
invest we should not get a return on that.
Because of that our anxiety is that the public
sector must play the most crucial role and the
investment which we are borrowing from the
people and paying high rate of interest, at least
we must get a return on that. But just to
condemn and say that unless you have some
more powers—for what I do not know—,
unless the whole system is reviewed, the State
cannot progress. I am not prepared to buy this
thesis because within this system we have
seen within the same parameters that if others
can do, why some others cannot do. Sir. |
have checked up the figure which Mr.
Chatterjee was trying to point out is not
correct. Except three States all other States are
reaching their plan target in nominal terms.
And quite a few of them, like Tamil Nadu,
Mabharashtra, as 1 have given the example,
Karnataka, they are surpassing it.

In the case of two other States, the
shortfall would be only five to six per cent
and in regard to one State, I am afraid,
whether it will be reaching even 50 or sixty
per cent of the plan target.

AN HON. MEMBER : Which State ?
SHRI PRANAB KUMAR MUKHERJEE
You should not provoke me to name it.
(Interruption)

SHRI SURESH KALMADI: This is not
the Finance Bill of West Bengal. This is the
Finance Bill of the country.

SHRI PRANAB KUMAR MUKHER-JEE
I am talking about the country. [
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am not talking about West Bengal You
should understand. This much intelligence
you should have.

Sir, it is one of the main complaint that the
centre is mopping up all the resources.
(Interruption) You have developed the habit
after two years that you do not listen to others.
(Interruption) The whole thesis of Mr.
Chatterjee and certain other Members is that
there has been a serious distortion in planning.
(Interruptions) Mr. Chatterjee, I am not
yielding. Please take your seat. (Interruptions)
Observe the Parliamentary practice. Please
take your seat. (Interruption) My point is, it is
not the case. As I said, most of the States have
successfully achieved their plan target. A few
of them have failed and if they have failed,
they have failed because of their own
mistakes. A lot of insinuations were made that
I have shown my muscles in stopping the
overdrafts. (Interruption)

SHRI DIPEN GHOSH What is the

performance of the Centre?

SHRI PRANAB KUMAR MUKHERIJEE :
That you have seen yourself.

SHRI DIPEN GHOSH: I have seen. That
is why, I am telling you.

SHRI PRANAB KUMAR MUKHERIJEE:
If you have forgotten, I can repeat
it

AN HON. MEMBER: He was sleeping at
that moment.

SHRI PRANAB KUMAR MUKHERIJEE:
Cement production has increased. The Sixth
Plan target was 34.4 million tonnes and we
may reach 34.3 million tonnes. In regard to
crude oil, the target was 21.6 million tonnes
and we may reach 29.6 million tonnes.
Foodgrains production, the target was 153.6
million tonnes and we may reach 153 million
tonnes. Fertilisers, the target was 4.2 million
tonnes and we may reach 4.2 million tonnes.

SHRI DIPEN GHOSH: You quote the
figures which suit you.

SHRI PRANAB KUMAR  MUKHERIJEE :
my point is that it is a totally
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development has not taken place in some
States, it is because of the Centre.

I now come to the two or three other points
which have been referred to by hon. Members.
One such point is about agriculture. It is not my
case that agriculturists should not get their due
prices or the remunerative prices. I do not say
that we have been able to do justice in all
cases, all the years." Mr. Verma is now on the
other side. But he was with us. He himself will
recall, what happened in the case of sugarcane
after 1976-77 and 1977-78. Production
reached a figure of 62 lakh tonnes. There after,
the Government did not pay to the cane
growers. Sugarcane was burnt and production
came down, one year, to 49 lakh tonnes and in
another year, to 42 lakh tonnes. From there,
again, it has gone up to 80 lakh tonnes and in
two consecutive years, we have had good
production. Not because of magic. Not
because of the blessings of Lord Indira. This is
because of the policy pursued and this is
because there has been a confidence in the
minds of the growers that they will get proper
price. I do not say that the entire arrear is being
cleared. But definitely, this is an improvement
over 1978-79. Otherwise, they would not have
grown sugarcane. What has been the increase?
In wheat, from 1980-81 to 1983-84, we have
increased the price by 32.2 per cent; paddy,
38.9 per cent; coarse grains, 30.5 per sent; gram,
71.4 per cent; certain varieties of pulses, for
example, Arhar, 48.5 per cent; groundnut,
65.8 per cent; cotton, 45.5 per cent; jute, 19.4
per cent. I do not say that the entire
agricultural community is happy. But
whatever is possible within the constraints, we
have been able to do it. We have been able to
do it and ensure that at least a situation is not
created where a net exporter of sugar a
country like India, will not have to import
sugar from other countries. This is the improve-
ment which has taken place. I am not quite
sure whether it would be possible to

introduce the element of parity 6 P.M.
between  finished products and raw
materials. Ideal situation. situation. But still it
will take time. And
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there is irresponsible trade unionism. People
talk of lip service to the public sector. We are
champions of the public sector, but when you
see in the negotiations, the argument is not
that I should get more because of merit, the
argument is, I should get more because others
have got more. If steel-gets "A" figure, the coal
workers will say—I am not blaming so much
all the workers, they are unfortunately the
victims of their leaders— the trade union
leaders will say that I should get so much not
because of merit, but because steel has got so
much, coal also should get a particular figure.
And in the process all the trade union leaders
who profess that they support public sector,
who claim and say that they support public
sector, have they ever spoken that yes, a time
has come when you will have to introduce the
concept of productivity, wages should be
linked to productivity? Have you got that
courage? You know that the moment you say
that, all of them will run away and they will
not listen to you. (Interruptions). Forget about
INTUC. I am talking of the progressives.
Therefore, my point is that time has come...
(Interruptions). What I am pointing out is that
a time has come when we shall have to think
seriously. It is not my problem alone, it is your
problem, it is my problem and it is the
country's problem that we have invested Rs.
30,000 crores and we must get a due dividend
out of it.

SHRI DIPEN GHOSH: But what is the
share of the workers in the national pro-
ductivity? Productivity has increased, but the
workers are not getting their dues shares.
Give them that status.

SHRI PRANAB KUMAR MUKHERIJEE:
So far as the public sector is concerned, I will
just give you a figure. From 1970-71 the per
capita emolument of the public sector
employees was Rs. 5470 and in 1980-81 it has
increased to Rs. 16235. In terms of percentage
it is 196 per cent And what is the CPI
increase—not the Communist Party of India,
but the consumer price index? It is 140 per
cent. That means this is the sector where they
have been protected in real terms. And
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can we not claim, can the country not claim,
can't the community demand that a time has
come when it must be linked with
productivity?

SHRI DIPEN GHOSH: But what is the
share of the workers'?

SHRI PRANAB KUMAR MUKHERJEE:
So, the time has come and surely we cannot
allow a sluation when there are 240 million
working forces. I do agree with Shri Vikal, 1
do agree with Mr. Verma when they point out
that there are 240 million working forces in
this country and simply 16 to 17 millions who
are working in the Central Government, in the
State Governments or in the local self or
quasi Government organisations, the entire
resources cannot simply be ploughed back to
them. A time has come when we have to
create a work culture. I am not against the
worker. I am all for them'. Let them get the
due share. But at the same time, they simply
cannot forget what is happening in other parts
and they must also contribute in the process
of development.

Sir, two or three other points and par-
ticularly the point of Mr. Matto I must cover.
Almost every year he raises this Issue whether
we can do something about it. Last time also I
pointed out that here I cannot do anything
even after being the Leader of this House and
a Member belonging to this House for the last
16 years. This is the constitutional provision
and we shall have to accept it. But on one
point he will have to agree with me that the
Rajya Sabha Members get the opportunity of
making their suggestions at the General
Discussion stage and some of them get
reflected when the amendments to the Finance
Bill are being brought. It' would, however, not
be possible to have any mechanism where you
will have the first opportunity of discussion
and thereafter it will be sent to the other
House. Because the constitutional provisions
are very clear. It cannot be introduced in this
House. A Money Bill can only be introduced
in the Lok Sabha
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and after the Lok Sabha has passed it, it will
have to come to this House. We shall have to
accept this position.

Regarding the financial year, I have ap-
pointed a Committee. In fact I am not
committing the Government or myself or my
Ministry because we have an open mind. I
have received suggestions from almost all the
Chief Ministers. Most of them have pointed
out that there is a case for changing the
financial year. My colleagues in the Central
Ministries have also suggested it. But what it
would be— whether it would be calendar
year because there are various suggestions;
somebody has suggested it can be from Octo-
ber, somebody has suggested that it can
coincide with the calendar year, somebody
has suggested that it can coincide with 1st of
July—that is why I have appointed a very
small group consisting of representatives of
State Governments, Central Government and
other authorities which I announced will be
presided over by Mr. L. K. Jha. I am
expecting to get their report shortly and
thereafter it will be possible for us to take a
final view. I do agree that there is a case,
because it would be easier for us to make
forecasts because the position of the major
agricultural crops will be available and
making a reasonable assessment, it would be
possible for us to make forecasts and take
decisions.

I think I have covered most of the points
which the hon. Members referred to. Only to
one point I- would like to draw your attention:
i.e., certain provisions which we have made
particularly about evading and avoiding the
taxes. One point was made: why the tax base
is so narrow? In a country like ours, it is
bound to be narrow because how many people
pay income tax? Only 46 lakhs. Forty-six lakh
people file returns. Thirty-two to thirty-three
lakh people pay taxes. You cannot have it on
both hands. On the one hand, you will say—
even the Marxist Member, Shri Chatterjee,
has gone to the extent of saying: "don't in-
clude City Compensatory Allowance while
computing the taxable income", and on the
other hand in the Assembly you will
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say: "why is the income tax collection getting
reduced? Why is the realisation getting
reduced?" Tax collection is not , getting
reduced. You look at the figures; they are
available to you in the Budget documents, in
net terms, in absolute terms, every year the
figure is increasing. You check up the figures.
And in net transfers to the States also you won't
find any year when it has gone down except in
one year. For the last ten years, you will find
every year except in one year, and there were
certairi other reasons for that. And when I said
Rs. 39 crores I said because my experience has
shown in the past that if there is better tax
compliance, the net realisation would be more
and the States' net share would not be less.
Therefore 1 said it is only Rs. 39 crores. And
nobody should try to explain that it is not Rs. 39
crores but it is a little more. As I mentioned, the
major reason is that 40 per cent of the GDP is
outside the tax net; we cannot impose taxes
thereunder. Taxes have to be imposed at the
State level on agriculture. Therefore 40 per cent
of the GDP is outside the purview of your tax
net. How can you expect the income tax or
direct taxes to be proportionate to the GDP? It
cannot be, because there are other areas.
Indirect taxes increase is bound to take place
with rapid industrialisation. What was our base
when we started? And what is the base today?
Fifty years ago nobody could have imagined
that the Finance Minister would be in a position
to present tax proposals of Rs. 10,000 crores on
Central Excise or Rs. 6000 crores on Customs.
Because the industrial activity has increased,
the lax burden has widened; and it is bound to
happen. Therefore there is no correlation
between what they try to project and what is the
reality.

Sir, I think most of the points which the
hon. Members raised have been covered by
me. | once again express my gratitude to all
the Members who have made their
contribution and some of the contributions
are no doubt very valuable. I express my
gratitude to them. With these words, I
commend the Bill to the House.

[ 3 MAY, 1984 ]

Cess (Amendment) 330
Bill, 1984

MR. DEPUTY CHAIRMAN: The
question is:

"That the Bill to give effect to the
financial proposals of the Central
Government for' the financial year 1984-
85, as passed by the Lok Sabha, be taken
into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall
now take up clause-by-clause consideration
of the Bill. There are no amendments.

Clauses 2 to 55 were added to the Bill.

The First Schedule, the Second Schedule,
the Third Schedule, the Fourth Schedule and
the Fifth Schedule were added to the Bill.

Clause I, the Enacting Formula and the
Title were added to the Bill.

SHRI PRANAB KUMAR MUKHERIJEE:
Sir, I move:

"That the Bill be returned."

The question was put and the motion
was adopted.

THE PUNJAB COMMERCIAL
CROPS CESS (AMENDMENT) BILL,
1984

MR. DEPUTY CHAIRMAN: Now there is
one small Bill—a one word Bill. I think the
House can pass it without discussion.

SHRI DIPEN GHOSH (West Bengal):
You can take it up on Saturday.

MR. DEPUTY CHAIRMAN:  There
are so many Bills on Saturday... (Inter-
ruptions’)



